
IN THc CEnTRAu AOniNISTRATIOE: TRIBUNAL I ^

PRINCIPAL BlnCH

NEW OELHI.

OA 251B/1391 • ate of decision 21-11-1995

Hon'ble Smt.Lakshmi 3uaminathan,nember (O)

Hon'bla Bhri R.K.Ahoaja, Plembsr (A)

Shri T«Balakrishnan,
son of 3h. T»N,Rajan,
casual Employee, Doordarshan Kendra,
Neu Delhi and resident of
C/30/343, Sarasuati Kunj Appartments
Chill a, D3lhi-91

• • • Applican t
(By'Advocata Uhri E»X. Ooseph,Senior

Counsel yi th 3h,N«Amresh)

1, Union of India through
the Secretary tj the Government

^Min'stry of Information ci Broadcasting,
Shastri Bhauan, Neu Delhi,

2, The Director General,
Doordarshan, Mandi House,
Neu Delhi.

3, The Director, Doordarshan Kendra,
Akashvani Bhavan, Sans ad Plarg,
Neu Delhi-IIQOOI

(By Advocate Shii B.Lall )
•,.Respondents

OR D L R (URAL'

^ Hon'ble 3mt,Lakshmi Syaminathan, Member 17
#

Shri E.X, Uoseph, Senior Counsel for the

applicant mentions that ha has been informed that the

applicant is no longer interested in pursuing this case

aaS'̂ flencB he uishes to uithdrau this J.A. ajjc: he has
no further ins true ti on f rom the applicant. Accordingly,

this ••A, is dismissed as uithdraun, ^

(R.K.Ahpj34-a^^ (Smt.Lakshmi SuaminatioanT
(A) Member (U)


